
231 Discussion [ RAJYA SABHA  ] under Rule 176    232 
 

[Prof. Madhu Dandavate] 

only idea behind the Bill is to overcome 
certain difficulties which are there acquiring 
in the right of user. It is not merely the 
question of acquiring land. Wherever under-
ground works of railways, as in Calcutta, are 
going on, the difficulty is that according to the 
old concept of law and existing legislation, 
they are mainly concerned with the acquisition 
of land, and if a particular land-owner owns a 
particular piece of land, then he enjoys the 
right of owni'ng the property right from hell to 
heaven, and wherever we have to take up 
underground work and dig tunnels, in that 
case t0 acquire the users' rights for the subject 
we are also required to acquire the entire piece 
of land. And, therefore,   this particular     
legislation 

has been brought forward. 4 P.M.   
There  are  certain  lacunae  in 

the existing Acquisition Act, 1894 
and to remove those lacunae . . . 
(Interruptions). 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): How much time will you 
take? 

PROF. MADHU DANDAVATE: I will 
take some time. My only idea was that I 
should hold the floor. Otherwise, I can 
continue it tomorrow. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): All right. It will be 
continued tomorrow. 

Now we take up discussion under Rule 
176. 

DISCUSSION UNDER RULE 176 
SITUATION ARISING OUT OF THE 
HAVOC CAUSED BY FLOODS AND 
THE CONDITIONS OF DROUGHT 
PREVAILING IN SOME pARTS OF THE  
COUNTRY 
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SHRI PRANAB MUKHERJEE (West 

Bengal); Sir, if the Minister does not come, I 
will appeal to the Chair to adjourn the House. 
And let the Minister be reprimanded for his 
irresponsibility. You will recall that when we 
were in the Government, even if we were late 
by a fraction of a second, we had to apologize 
for that to the Chair, and many times the Chair 
pulled up the Ministers and reprimanded them 
for negligence to their duty. No duty of a 
Minister can be more responsible and more 
important than attending the" House. 
Therefore, let the House be adjourned until the 
Minister comes. The Minister for 
Parliamentary Affairs has no business ■to deal 
with it. He can at best pass on the information, 
but let the Minister come. He can do one 
service to the House if he sends a message to 
the Minister to come immediately. Unless the 
Minister comes, no business can be transacted. 

SHRI PRANAB MUKHERJEE; Sir, no 
business of the House can be transacted in 
the absence of the Minister. No other 
Minister is competent to take care of it. 

THE      VICE-CHAIRMAN        (SHRI -
SHYAM LAL YADAV):  One by one. 
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SHRI LAKSHMANA MAHAPAT-RO 
(Orissa): Sir, you -will agree with us that there 
is a definite difference between the concerned 
Minister hearing and a Minister other than the 
concerned Minister who is to reply, taking 
notes and passing them to the concerned 
Minister. When we speak, we speak in such a 
way that he understands us. He will also be 
tempted to reply. But passing of notes has 
some difficulties. It may be that the Minister 
taking notes does not realise the importance 
of a particular matter that we speak, that it 
may not be taken note of and that it may not 
be transmitted also. These difficulties are 
there. Therefore, my request to you is this. 
We are not going away. We do not want the 
business to be held over to some other date. 
We will take it up today. Let him come. Now 
he has come. You can now start. 

SHRI DINESH GOSWAMI 
(Assam): I am raising an important matter of 
propriety. The notices are given sufficiently in 
advance. I think, in fixing the date for the 
discussion, 

the Leader of the House must have 
consultation with the Minister concerned also. 
How is it that a date has been fixed when the 
Hon. Minister is out of this country? I want to 
know this because it is not a thing which has 
been fixed yesterday. I can understand it if 
today a certain subject is fixed for being 
discussed tomorrow. 

SHRI LAL K. ADVANI: It is so obvious. 
After all the Minister of State is here. It so 
happened that the Calling^ Attention motion 
was taken up in the other House at 3.00 
o'clock. Sir, so far as the arrangement of the 
business is concerned, you will appreciate that 
normally at 4.00 o'clock the Minister of State 
lor Agriculture would have been here but for 
that business. 

SHRI DINESH GOSWAMI; That is not my 
point. My point is different How is it that on a 
day when the Cabinet Minister is out of this 
country, this matter has come up for dis-
cussion. I can understand it if it happens when 
in the morning a discussion is fixed for the 
evening. I can understand it if it happens when 
today a discussion is fixed for tomorrow and 
the Minister has already made some scheduled 
visit. But this is no such type 0f discussion. 
When notices are given sufficiently in advance 
and dates are fixed in consultation with the 
Leader and in understanding with the 
Ministers, I feel that it is irresponsible that a 
date has been fixed on a date on which the 
Minister has gone out of the country. It was 
his duty probably to inform tne Chair that we 
would not be present and' he ought to have 
said that the discussion should not be held on 
this day, afid the discussion could have been 
advanced by a day this side or that side. 
Howsoever the Minister answers to my 
queries, with all respects I feel that I have my 
own doubts. 
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SHRI PRANAB MUKHERJEE: At least 
the Minister should express his regret that he 
came late. That is normal courtesy. 
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More than Rs. 10,000 crores. That is the 
expenditure incurred by the Government,  
as a matter of fact. 
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Mr.  Mahapatro, please be brief. 

SHRI LAKSHMANA MAHAPATRO 
(Orissa):   Sir.  I will  be as brief as possible. 

THE  VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): I would like to 
request the hon. Members that unless they are 
very very brief, some of the Memberg may 
not be able to speak at all-   Time is limited. 

SHRI      LAKSHMANA MAHA- 
PATRO: Sir, in this beautiful country of ours 
where the nature is so bountiful providing us 
so many rivers, we are not able to harness 
those rivers properly with the result that every 
year we have a sorrowful tale of floods taking 
a big toll of life and doing much more of 
havoc as far as our crops and other things are 
concerned. At one time, we take it as sacred 
Ganga or sacred Saraswati put it becomes a 
sorrowful Ganga and a sorrowful Brahmputra. 
That is how we are seeing it. We should avoid 
it and this can be avoided. At one time when 
the Britishers were here, they were trying to 
protect those particular areas which were 
yielding good revenue to the Government and 
they were taking flood protection measure. 
After we got our independence, we just looked 
to larger interests of the community and then 
we thought  of  doing  something  and 

when in 1954 the floods came all over 
the country, that was an eye-opener 
and thereafter we changed our atti 
tude. Then only we thought as to 
how best we should take safety 
measures to reduce the heavy re 
curring expenditure caused due to 
these floods, because after the floods, 
a lot of expenditure is incurred by 
way of help to the people affected by 
floods. Therefore, we thought that 
we should do something about it. Not 
only embankments a'nd other things 
were provided but we wanted to go 
in for 3-phased flood protection 
measures. First one was for imme 
diate implementation, the second one 
as a short-term measures and the 
third one was a long-term measure. 
In the short-term programme we had 
some embankments and towards the 
long-term programme, we wanted to 
construct reservoirs. But we have not 
taken note of the different places 
where the reservoirs are to be cons 
tructed because a lot of water flows 
down and it is not being kept within 
the banks and it goes out because of 
heavy silting of river beds. We have 
not been able to identify those areas. 
Now, we have the Central Water and 
Power Comission and we have also 
the Central Flood Control Board. 
These are there. I would not say 
they do not know the problem. They 
have been working on this. They are 
very much on this. There have been 
So many committees and commissions 
appointed both by the Central and 
the State Governments. Therefore, 
they have been able to find out the 
problem. The problem  is  known. 
But we d° hot know how to attend to this 
problem with the result that every year we 
have been spending more money. I think, as 
yet, no calculation has been made to (find out 
how much recurring expenditure has been 
incurred during the last ten— fifteen years. 
When we take an. estimate in regard t0 a 
particular river to find out of what extent it has 
caused floods, the figures of the last hundred 
years are taken. Now, the fact that floods have 
occured in the Thar desert 0f Rajasthan shows 
that   this   must   be   something   which 
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■must have been beyond the imagination of 
even the forecasters of floods. Therefore, this 
hundred years estimate has not helped us in 
solving the problem. We have been having 
floods in spite of the fact that the entire 
country has been divided into four .zones for 
the purpose of flood control. 

Now, other hon. Members have spoken 
about the other, zones. Hence, I would be 
limiting myself only to one zone^ namely, the 
Central Indian and Deccan zone. There, you 
will see that we have got big rivers in one 
State. Two or three of them are inter-State. 
Now after a long time, we have been able t0 
solve the problem in relation to Subarnargkhau 
The three States, namely, West Bengal, Bihar 
and Orissa through which this river passesi 
have been able to resolve the problem. 
Similarly, in regard to the other rivers, the pro-
blems are being solved. Now, Sir, one of the 
measures undertaken is the construction of 
dams. The dams have been named. For 
example, Bhinkund, Salandi and Bengali. Of 
these only in regard to Eangali, work has j*ust 
begun. In regard to the other two, work has not 
yet begin. As you know, Sir, floods occur 
during the period June-October when the 
South-West Monsoon is- active. This is only 
August. We do not know what havoc will be 
caused during the remaining months. Of course 
as yet Orissa has not been affected by floods. 
But every year, Orissa is one of the worst-
afflicted States as far as floods are concerned. 
Every time, the problem comes. But no 
attention has been paid so far. Therefore, I 
would say that our efforts should be to prevent 
soil erosion. The silting of the river beds is not 
too meagre. Further, these particular projects 
which have been identified should be taken up 
and completed soon. This should be in addition 
to what you give by way of assistance after the 
people suffer. You will have to look into these 
things. Now, we are entering the third stage. 
This is the stage where we have to think o* 
permanent measures.        We 

should take up works like construc 
tion of storage reservoirs and so on. 
I read the statement of the Minister 
which he made in the other House 
this day- Possibly, he feels, that this 
year, we have not yet reached the 
level of 1954 floods. According to him, 
in 1954, 264 lives were lost. This 
year, up till now, it is only 260. But 
the non-official estimates put the 
death toll at a much higher figure. 
But one thing I am certain. He has 
not taken into account the number of 
deaths that occur due to the various 
diseases that arise in an epidemic 
form immediately after the floods. 
He has also not taken into account 
the number of deaths that occur as a 
result of biting by snakes and so on 
that are brought by the floods. This 
figure possibly has made him very 
complacent. SQ far, the only thing 
that is being provided to the States 
for meeting this catastrophe is to give 
them money by way of advance 
against their Plan allocation. I have 
been telling Mr. Barnala that these 
natural calamities like floods are 
national problems and therefore, they 
should be treated as such. They 
should be dealt with by the Centre 
and funds should be provided by the 
Centre. I have been pleading this 
every time. I would again say this. 
Now, the Minister may say that it is 
the Finance Commission which lays 
down the guidelines. He may say 
that he will do something when the 
Finance Commission makes some pro 
posals in this regard. At the moment, 
the Sixth Finance Commission has 
said that there is no scope for special 
assistance. Sir, the whole Contin 
gency Fundg of the States are gett 
ing depleted because of these floods. 
Sir, my State, Orissa, is a State which 
is affected by floods, cyclones, tidal 
bores and so on. I know the miseries 
of the people who are affected by 
these natural calamities. I also know 
the difficulties 0f the State Govern- 
, ment   in   attending   to  these 
0   P.M. „     .    , _, 

affected   people.     Therefore, I would say 
that it is not sufficient if you go on incurring 

recurring expenditure,      you        shall        
have to     incur     non-recurring     expendi- 
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ture also. Therefore, the real prob^m before 
the Government, the challenge before the 
Government, is recurring versus non-
recurri'ng expenses. I feel the blame has 
squarely to be put on the shoulders of the 
Central Government which is not as yet 
attending to this problem of flood control and 
miseries of the people resulting from flood and 
other 'natural calamities. 

Before I sit down, I would like to say that I 
know it with certainty that many projects have 
been sent to the Centre for their approval. 
They are not in relation to any inter-State 
rivers, but in relation to rivers which flow 
within the State. But these projects have not 
been cleared. In the morning, while replying 
to a question the Minister was mentioning 
about the cumbersome procedure, that it has to 
go to the Water Commission, to the Technical 
Advisory Committee aVid to 'many other 
agencies. In the meantime quite a lot of money 
is lost by way of damage to crops, cattle, etc. 
Therefore, Sir, unless you short circuit this 
particular process of attending to these 
projects which are sent by the States, you will 
continue to have these problems. Every year 
these problems are bound to be there and we 
will be bound to speak about these problems 
every year and some time of the Parliament is 
also lost in discussing these problems. 
Therefore, it is my request that these problems 
of flood and other natural calamities should no 
longer Tbe left to the States, nor should they 
he attended t0 by giving some doles. Is it not 
true that villages after villages have been 
marooned due to floods? So, what I say, the 
problem is known, but the attention is want-
ing. 
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SHRI  DINESH  GOSWAMI: Mr. 

Vice-Chairman, Sir I think Mr. Bhisa Narain 
Singh and my other friends who have tabled 
this- discussion, but I have not been able t0 
approach this discussion with any enthusiasm. 
It is because year after year when there have 
been floods we have always discussed about 
them in both the Houses, the Ministers have 
given their stock replies, after the discussion 
the things have remained as they were and we 
have waited for another to come when the 
same discussion has taken place, the same 
suggestions have been made, the same replies 
have been given and nothing has been done. 

Look at this problem, Sir. This problem 
has affected not only the entire economy of 
this country, but it has affected more 
particularly the backward regions of the 
country. I would not go mto the details of the 
statistics, but the fact remains that even 
according to the official statistics 43,000 
catties lose their lives, about 1 -million tonnes 
of foodgrains are lost, about 730 human lives 
are lost and thousands of crores of rupees are 
lost every year  because of the floods. 

I come from a State which has been a 
perennial victim 0f this problem. Because of 
shortage of time, I do not wa'nt to go into the 
statistics. This problem of floods has crippled 
the economy of our State, a State in which 90 
per cent of the people depend upon agriculture 
and 70 per cent of the people live below the 
poverty line. This has affected the entire 
economy. More so, when the floods come, 
apart from the other problems which the other 
States suffer, invariably the only knk of 
communication 
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which we have with the rest 0f trie country, a 
small rail line, gets snapped, with the result 
that there are acute scarcity and high prices 
and the traders immediately go for an artificial 
price rise, and this also affects the entire 
people of Assam severely. We have another 
added problem which the other States are not 
facing in the same way. We aro faci'ng the 
erosion problem which has already destroyed 
one of our most important and beautiful city 
of Dibrugarh, and it has affected a number of 
other areas. 

How do we tackle this problem? I am not 
saying that money has not been spent. 
According t0 a

n official estimate, up till now 
80 crores of rupees have been spent only in 
Assam and that has been Speht~rnainly for 
construction of embankments. I will not like 
to bring in the issue of corruption at this time 
and what happens really. But even the official 
figures which are available with the 
Agriculture Ministry show that out of these 
embankments on which 80 crores of rupees 
have been spent up till now, the official 
estimation given by the State Flood Control 
Department has said that not even 1 per cent is 
really safe; 'not even one per cent is up to the 
standard; only 0.13 per cent 0f the 
embankments is of the required standard. The 
result is that when high floods come-if there 
are low floods sometimes the embankments 
help, but every year in Assam we have more 
than one high flood— there is over-flow, a'nd 
because of over-flow there is: seepage and 
there is breach in the embankments resulting 
in aggravation of the problem instead of its 
being helped. Unfortunately, Sir, in spite of 
the fact that year after 'year there have been 
demands on behalf of the Slate, and even 
Members like Mr. Kalp Nath Rai have made 
the same demand that the problem of Assam 
and in fact that 0f the entire country, cannot be 
tackled by the States, no real attention has 
been given to it. 

Sir, the Brahmaputra is a river which has no 
parallel and    the    in- 

ternational experts have said times without 
number that it requires a tremendous amount 
of financial assistance and a tremendous 
amount of technical know-how to tackle the 
problem of Brahmaputra. This river is 2,880 
kilometres long with tremendoua u'.ider 
currents and it drains a catchment area of 
73,000 sq. kilometers. And its maximum 
water discharge is an unparalleled 26 lakh 
cusecs—to be precise, 25.6 lakh cusecs. We 
were happy t0 note that the previous 
Government, after a long-standing public 
demand, decided in 1974, to take over the 
problem of the Brahmaputra and circulate^ 
bulletins in both the Houses that a Bill known 
as the Brahmaputra Board Bill would be 
brought before the tw0 Houses. When 
comments were asked for from the States, 
some differences arose on some provisions 
and before the matter could ultimately be 
sorted out, the Lok Sabha was dissolved. 

Now I put a question to the Minister in this 
session of the House and I received the 
following reply: 

"Flood Control forms part of State Sector 
and, therefore, the initiation, formulation 
and implementation of flood control 
schemes is the responsibility 0f the State 
Government concerned." 

I do not think there can be a more callous 
attitude, a more callous type of answer than' 
this. After al*, India is not divided into water-
tight compartments and it is not that the Centre 
has no responsibility to the States. In fact, Sir, 
the Centre should remember that the financial 
autonomy of the States, to a great extent, has 
been curtailed under the Constitution and so 
the Centre correspondingly has a duty to see 
that where the States cannot by themselves 
undertake certain measures to solve their own 
problems, the Centre has a duty of its own t0 
help them. Maybe, as they say, flood control is 
a problem of the States. But whose duty is it 
under the Constitution to protect the lives of 
the people? This is a subject of the Centre. In 
fact, sir, after seeing all these callous 
statements, I feel that 
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the time has come when both the Houses 
should demand unanimously that the subjects 
of floods and droughts should be transferred 
from the State List to the Union List im-
mediately.   This demand should come. 

I am also unhappy to note in this context 
that the State Government has not made any 
request for financial assistance for relief 
measures because the answer says: 

"No request for financial assistance for 
relief measures has been received from the 
Government of Assam." 

I will 'not make the issue of floods a 
political issue, but I feel that even if there has 
been n0 demand from the State Government, it 
is the duty of the Central Government to give 
assistance 0n its own. After all, in that State it 
is the Janata Party which is in power a'nd you 
cannot go to the people and say, "Look here, 
because the State Government has not asked 
for any relief, you are not going to get any 
relief." Therefore, I feel that this type of a 
callous attitude to the problem will not take 
us far. 

I would like the Government immediately 
t0 introduce the Bill which ultimately could 
not be introduced in this House. On that day 
when sup-plementaries were asked, a reply 
was given t0 us that the State Government's 
comment on the Bill has been received by the 
Central Government. I urge upon the Minister 
concerned to look into the matter and take 
necessary measures to bring forward this Bill 
before the House. 

Sir, in this connection I want to State that it 
is not that the Central Government did 'not 
initiate any action on the Brahmaputra". 1 
know that in 1965. the then Government as-
ked the Chief Engineer of the United States 
Bureau of Reclamation, Mr. B. P. Bellifort, to 
investigate into the matter and he gave a 
report in which he     recommended     
reconnais- 

sance study 0f the Brahmaputra basin 
to determine the feasibility of con 
structing dams. After that report, 
something  was   done. Thereafter, 
another two experts came. Even I know that 
at one point of time the Australian 
Government itself showed some initiative and 
one of their representatives met me after I had 
raised the matter when I was a Member of the 
Lok Sabha. I wrote a letter to the Minister in 
charge of the Department at that time. I think 
the letter will be in the files. This may be 
looked into. In 1970, if my information is 
correct, the matter was taken up by the 
Central Government as an US-AID scheme 
but because of the 1971 political 
developrnehts probably that could not be 
persued. I urge upon the Central Government 
that if necessary, they should even go to the 
U.N. authority and all 0thor international 
agencies not only to tackle the problem of the 
Brahmaputra but to tackle the entire problem 
of the dangerous rivers in this country. 

Sir, since you have become impatient, I 
will take only two minutes more. Lastly, I feel 
that the Government nas been trying to take 
only ad hoc measures. The Minister in charge 
of floods is looking to one direction and the 
Minister m charge of power is looking to 
another direction; and the Minister in charge 0f 
irrigation is looking to yet another direction. 
There should be a comprehensive scheme So 
that, on the one hand, the flood problem can 
be solved and, on the other, the excess waters 
can be used for more constructive purposes 
like energy and irrigation. You will be 
surprised to know that in spite 0f the fact that 
the State of Assam is a State ln which we have 
the highest quantity of rainfall and floods 
every year, we suffer from the problem of 
lack of power today because of which there is 
no industrialisation and also there is the 
problem of irrigation. Therefore, I feel that 
there should be an integrated flood control 
scheme I do not know  what  has     happened   
to   that 
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Flood control Commission which the 
Government appointed two years ago with Mr.  
Jaisukhlal Hathi as  Chairman.   What   action   
has  been  taken? In  fact,  there   also   I  have  
come  to know that the Commission has been 

treated with scant    respect and most of the 
States have not replied to the questionnaire.   

Even     my own  State also seems to be guilty 
of that.    The Ce'ntral Government should urge 

upon the Commission to look into this matter   
and   to   submit   their   report   as early as 

possible. The problem is of a tremendous 
dimension.      We concede that according to 

the scientific report out. of the total surplus 
flow in  this country  which  is     said   to   be   

1356 million acre feet—an acre feet means the 
amount of water that is required to submerge 
one acTe by one foot deep water—only  450  

million     acre     feet is usable and the rest, of 
"906 million acre  feet   has   to   flow   i'ru'o   

the   sea. Therefore,   we must have  a  compre-
hensive  project by     which  this     90C 

million acre feet of water can  do  '-o the sea; 
otherwise, this perennial problem will remain 

with us.     A'nd the 450 million acre feet of 
water which is usable should be used for 
purposes of  irrigation,   for  purposes  of  

power and for other purposes.   I know that the   
honourable  Minister     will   give another of 
his stock replies as is evident from the reply 

which T have received and  ibe replies which 
he has given in the Lok Sabha.   I do admit that  

there  are   diffculties.      I  would urge upon 
the Minister, for once he ■must make a 

begi'nning; Tie must have a comprehensive 
scheme 6T flood control;   otherwise,  all this 

talk is useless  and  year  after  year  the  crores 
and crores    of rupees   that    we    are having 
to spend will only be a wasteful expenditure.    
I,     therefore,  hope, . Sir, that    a beginning 

will be made now.   Unless   a   beginning     is  
made now,   I feel all this type of discussion is  

useless,   all  this  talk  will  end   in futility.   
Therefore, on behalf of the suffering people I 
urge upon the Government  t0   take  concrete  

measures in this  direction.   Thank you. 
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SHRI AJIT KUMAR SHARMA (Assam). 
Sir, we are discussing a problem which has 
already become serious throughout the 
country. The recent floods in Rajasthan desert 
point to this fact,, and warn the present 
Government at the Centre to see that unless 
planned steps are taken to solve this problem 
of floods, we may face a very serious situation 
in future. 

Now, Sir,, about the northern States, we 
have already discussed the problem 

of floods which they have been facing all 
these years. But, Sir, in the Eastern States, 
particularly the State of Assam, we have been 
facing this problem for a very long time and 
the problem there is not only very serious and 
devastating, but is also of a very different 
nature from that of the problem faced by the 
other States. The floods here are not only a 
long story of annual sorrow, but also a story 
of permanent distress for the country. This is 
not a problem of a State alone. But it is a 
problem whica affects the entire economy of 
the country and also the economic prospects 
of the country. Though the negligence that has 
been there for long years,, the river 
Brahmaputra which was a river of wealth has 
been allowed to become a river of sorrow. 
This river could be utilised not only for 
controlling the floods but for producing an 
amount of electricity which could feed half of 
India. This has been stated and examined by 
different experts from time to time. But, 
unfortunately, the Government of India has 
not taken so far any concrete measure to 
utilise the wealth contributed by this particular 
river. 

Now,. Sir, if I come to the question of 
Assam, the flood situation in Assam has  
become serious particularly since 1950, when 
there was a great earthquake in that region.  
And consequent upon that earthquake,, new   
situation'. arose because of which we have   
been facing annual floods.  There are three 
floods visiting   Assam    every     year. From 
May to July is the period when the people on 
both sides of the Brahmaputra and other 
tributaries have to continue a life of anxiety 
and distress and economic loss. In terms of     
economic loss, the State has been suffering at 
the rate of Rs.  15 to Rs.      20 crores every 
year, and sine© 1950     up till now,, according 
to expert calculations we have lost more than 
Rs. 1000 crores worth of agricultural goods   in 
addition to tremendous suffering caused  to the 
people.   It not only causes suffering but also 
destroys the will of the people to survive and 
to ptoduce. 
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This is a very serious aspeci which has been 
neglected so far. We have been hearing 
debates about the responsibility of controlling 
floods—whether it is the responsibility of the 
State Govern-.ments or of the Central 
Government. This is a very peculiar 
phenomenon operating for the last so many 
years in our country. Now, for instance, when 
the floods are not controlled, people suffer and 
they protest, and when the protest comes then 
we think that the protest is either provincial or 
parochial. But when the question of 
controlling the floods and the responsibility of 
the Centre comes, then we deny that 
responsibility. This situation cannot be 
allowed to go on. 

Sir, in 1963, Dr. K. L. Rao was the Minister 
for Irrigation and Power and he was also an 
expert in the field. He visited Assam during 
one of the heaviest floods. He toured the 
whole area and he admitted and declared also 
that the nature of floods in Assam was of a 
very special kind and it needed special 
treatment and that it also demanded special 
engineering skill which could be provided, not 
by the State Government, but by the Centre 
alone,, and he promised that soon he would do 
something in this regard. But what we find is 
that the promises are observed only in 
breaches. A few years later,, in 1968, the then 
Prime Minister visited Assam during another 
very heavy flood, accompanied by Dr. K. L. 
Rao,, and the Prime Minister promised that 
permanent measures to control floods in 
Assam would be taken by the Central 
Government. But the moment the aeroplane 
left Assam and it reached Delhi, everything 
was forgotten. In this matter, some assurances, 
some promises,, are made, some aerial visits 
are paid by the Ministers, but the problem is 
left there. Sir,, in Assam, the State 
Government has got no resources to take 
appropriate measure for the control of the 
floods. (Interruptions) Now. the nature of the 
floods in Assam is that it has got 
Brphmamvtra as the main source of flood. 
(Time Bell rings). After the 1950 earthquake,,   
the     Brahamputra's 

bed became shallow and after that the floods 
have become more serious. Along with the 
problem of floods, there is another important 
problem associated with it. There is a very 
heavy influx of people into the State every 
year and every day. This flood of population 
coming from outside the State is settling in the 
riverine areas. The settlement of a large 
number of people in this area has created 
further problems. It. has increased the in-
tensity of floods. It has also created a greater 
problem for the whole State. Now, for 
controlling floods not only has the 
Brahamputra to be controlled,, but the influx 
of population has also to be controlled along 
with the measures of flood control. (Time 
Bell) There are two things which I want to 
point out. There is the question of controlling 
the Brahamputra river and for it the 
Brahamputra Commission was appointed in 
1972. (Time Bell) Originally this Commission 
was to be taken over by the Central Gov-
ernment . 

THE VICE-CHAIRMAN (SHRI SHY AM 
LAL YADAV): Please conclude. 

SHRI AJIT KUMAR SHARMA: But later 
on it was left to the State Government. Now, 
although the Commission exists, it is unable to 
function for want of funds. The Central 
Government has not taken the responsibility 
of .the Brahamputra Commission. I urge upon 
the Minister that immediate steps be taken to 
take over the Brahamputra Commission which 
has already been functioning for four or five 
years. The centre should also take permanent 
measures to control the floods. The measures 
by the Central Government are very 
necessary. Otherwise we will ruin the entire 
economy of the State. Thank you. 

THE VICE-CHAIRMAN (SHRI SHY AM 
LAL YADAV): Mr. Chanana. 

SHRI L. R, NAIK (Karnataka): The South 
must also be given a chance. The subject is 
not of floods alone. It also concerns the 
drought-prone areas. 



285 Discussion [ 2 AUG. 1978 ] under Rule 176      286 

 
THE VICE-CHAIRMAN (SHRI SHY AM 

LAL YADAV): Your name is on the list. You 
will get your chance. Please have some 
patience. Mr.  Chanana. 

SHRI CHARANJIT CHANANA (Delhi): 
Sir. I join in the unanimous decision taken by 
the House that the Government must keep in 
mind that floods and droughts are not State 
subjects or Central Government subjects. 
They are national subjects and they should be 
treated and taken up at the national level. 
Secondly, the two terminologies—drought 
and flood—are in fact obsolete. It just reminds 
of a similar thing. About 12 or 13 years back, 
malaria used to spread as an epidemic and we 
got rid of it by taking quinine. Now,, quinine 
was only a .short-term measure. It was a treat-
ment only for that particular period in •order 
to get rid of malaria. But for a perspective 
medico man or for a perspective planner in the 
science of medicine, it was essential to kill the 
mosquitoes. It was the eradication of malaria 
which helped the country. Unfortunately, it 
has come up again. 

Sir,, both floods and drought are a part of the 
concept known as Water Management. If you 
go and talk to the United Nations people or 
the people of the advanced world—not that 
they want to give you a new jargon— they 
would tell you that these two things are related 
and they are two aspects of the same problem 
and that is water management. It is not a 
coincidence that we brought 6 P.M. both 
agriculture and irrigation under one Ministry. 
The one reason for this was that they have to 
be co-ordinated, and there has to be a national 
co-ordinated plan for water management in 
this country. The Five Year Plan which has 
now started rolling and which should have, 
therefore,, a longer perspective, had a heading 
known as the 'Flood Control' at page 140.    
And the first sentence is,     'the 

flood control is an important social and 
economic necessity.' I would say that it is a 
sine qua non. But there is no separate section 
devoted to drought. I would suggest that the 
Rolling Plan, should re-do it, and the next 
document in the Rolling Plan which comes 
out should have a separate chapter on it. Not 
only that. Under this Ministry, you should 
have another Department and it should be 
Water Management Department. Now,. Sir, I 
would not quote the instance of Uttar Pradesh 
and Bihar which are the case studies in the 
country though the area from where I come 
does receive floods. But floods or water 
management is a national problem and it 
should be viewed like that. 

Sir, the second thing, is the resources 
position. I personally feel that there is no 
problem about resources. The main thing that 
the Janata Government of India have to do 
today is that they have to re-orientate, they 
have to reschedule, or prepare a schedule, if 
they do not have one, of priorities. And the 
top priority for utilisation of the reserves that 
they have should be according to the slogans 
raised by them and the first slogan fortunately 
for the country although it is a repetition of 
the old one is rural development. If at all you 
mean to attain that, then my suggestion to you 
is this. You have a reserve—and part of which 
was inherited by your Government from the 
previous Government—of Rs. 4,500 crores of 
foreign exchange. My suggestion to you is,, 
for heaven's sake, don't do what you are 
doing. We read in the newspapers that it is 
draining. In which direction? It is draining to-
wards the US securities and the us commercial 
banks. For heaven's sake, don't do that. It 
would be a national crime that you would be 
indulging in at a time when the country needs 
the resources. It ig the optimum resource 
utilisation which is most important. For 
heaven's sake, don't misutilise that. 

Now. Sir. I would draw your attention to 
what I am saying as the econo- 
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mics of foreign exchange reserves. I will give 
an example of Israel. There is a national fund 
there, and the resources from their people 
settled all over the world went to their mother-
land. They flooded the country with funds and 
Israel was the first country in the w >rld 
which took up desalination of water through a 
solar project. Now, I would say one thing. The 
Indian sf.ttlers abroad are not only rich in their 
financial resources but they s re rich in talent 
also. Now, the first p;.rt would be the financial 
part of it. I can assure you since I have been 
associf.teci with the Indian settlers abroad 
right from the early 1970s that this is a rich 
potential which is giving you Rs. 150 crore3 
per month. If you raise a fund which will be 
known as the National Water Management 
Fund, you can get fuiids not only from within 
but from outside also. There are Indians 
abroad who can Invest in this. 

Sir, I would draw your kind attention to the 
fact that the Five Year Plan or the next Rolling 
Plan for the years 1978—83 provides for: No. 
(1) major and medium irrigation projects; No. 
(2) minor irrigation projects; and No. (30 
flood control. The total comes to Rs. 9,650 
crores. By raising Rs. 1800 crores per year, 
you will have Rs. 9.000 crores i'n five years. 
This is frc-m the Indian settlers abroad in 
addition to what you already have, i.e. Rs. 
4,500 crores, plus the resources that you have 
already allocated. I am not going to disturb 
your original allocation of Rs. 9,650 crores. 
And this would give you a source-base of 
more than Rs. 23,000 crores. If you have this 
much, then you cannot talk of resource 
starvation at all. You have a very rich base. 
What is needed is another thing which does 
not have t0 be imported. That is there. You 
have to generate that, and that is the 
determination to do it. You should be 
prepared to do one thing and that is translate 
your slogan of rural development into action. 
Then, there is the thir(j thing which is very 
important.    You claim'paucity of re- 

sources. But out of Rs. 94 crores provided for 
the drought prone areas the utilisation Is' only 
about 40 per cent. Sixty per cent is not being 
utilised. I would suggest that the Government 
Should inquire into the reasons for non-
utilisation of this money and find out as to 
why This is happening. Nearly Rs. 100 crores 
is the outlay meant for the drought affected! 
areas. Once you are able to do what I am 
goivig to suggest to you the problem can be 
substantially solved. It is not only a question 
of national grid for water and power. There is 
something beyond that als0- I have talked to 
the engineers in different parts of the country 
and they tell me that the problem of regulating 
the Brahmaputra and other rivers in the 
Ga'nge-tic plain would require international 
understanding with Nepal and Bangladesh, 
Now, you have offered the Farakka barrage in 
a platter to Bangladesh. Then you also claim 
that you have generated a very good political 
environment with tne neighbouring countries If 
that is so, I would like you, in the national in-
terest, to prove that you mean it and the proof 
would come only if you float the concept of the 
South-Asia water and energy grid. 

I am told by the engineers that in the 
GaWgetic plain you cannot have a dam to 
regulate waters. Here, the engineers have told 
me, the water can be regulated by two 
methods. The water can be regulated by 
having underground storage facilities. This is 
a new concept. The latest evolved by them. 
We are very fortunate in one thing. This 
country is very rich as far as technical k'now-
how is concerned and we can translate this 
idea into  practice. 

I will just take a minute more, Sir. 
THE VICE-CHAIRMAN (SHRI SHYAM 

LAL YADAV): Please come to the 
conclusions. 

SHRI CHARANJIT CHANANA: Yes, Sir. 
Now, this South-Asia grid, if you actually 
mean to put it into practice, would give you a 
very good result.     We  should see     that  
China 
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has been doing. We should learn some 
things from the neighbouring countries. 
There is no harm in that because the 
whole world is like a laboratory. We can 
learn from other people's experience also. 
In the drought prone areas or in those 
areas where agricultural operations take 
place only for two months or three months 
in a year and for the remaining nine 
months the manpower resources are 
available, their planning is to utilise that 
manpower by giving them some 
employment. This is what we^can also do 
fa the drought prone areas or flood 
affected areas because this is a temporary 
feature and we can promote plans of 
employment for these people. Secondly, 
Sir, once you are able to implement that 
grid, you would not only generate a very 
large scale employment potential for the 
country, you would not only be able to 
convert the country into a rich prosperous 
agricultural country, a country of 575 
thousand prosperous villages, but you 
would also do another thing, namely, that 
you would promote vast tourist areas in 
this country with excellent navigation 
channels, once you are able to regulate 
the water. 

So, Sir, my conclusion is that we have 
all the resources but "what we need is 
determination and translation of 
determination hit0 action. If we are able 
to do that, we can definitely have a rich 
optimum model of water management in 
this country. This country has a very rich 
potential but the only thing that we need 
is our determination to plan and translate 
that plan into action, 

SHRI LAKSHMANA MAHA-
PATRO: You want that they should plan 
their work and then work on their plans. 
They have not been able to prepare their 
plans but they are working on them. 

 

 



3 91 Discussion [ RAJYA SABHA 1 under Rule 176    292 

 



293 Discussion [ 2 AUG. 1978 ] under Rule 176      294 

 



295        Discussion [ RAJYA SABHA ] under Rule 176      296 

 



397        Discussion [ 2 AUG. 1978 ] under Rule 178     298 

 



299       Discussion t RAJYA SABHA 1 under Rule 176      300* 

 



30i        Discussion [ 2 AUG. 1978 ] under Rule 176    301 

 
SHRI L. R. NAIK:   Mr. Vice-Chairman, 
however odd it may look to this House, I 
rise to invite the floods -from the north to 
the south> to the south's drought-prone 
areas.   I have    heard with rapt attention 
what all my honourable friends from the 
north have said  about  the  havoc   caused   
every year by the floods.   I have also 
heard the loss caused to property and 
cattle. No doubt, it is an enormous loss. 
And one of my friends has even gone to 
the length 0f saying that the loss so far 
caused   goes beyond     Rs.   10,000 
crores.   This is an enormous loss. But if 
we were to view the problems of our  
country  as  a whole,  you  would come t0 
know that loss of the same magnitude is 
also to be found in the south as a result of 
famine and scarcity and drought every 
year.    On the one side you get floods 
in_the north to an enormous extent arid 
"on    the other side you have areas ifi the 
south which are chronically drought-
prone. The result js that there is a huge loss 
being caused to the nation.   So this is a 
problem which has to Be tackled on a 
national basis.   As my friends have rightly 
said, there must be a national policy.    Just 
as we have a national policy for forests, 
for_ population, etc., we should also have 
a national policy for flood control and 
eradication    of drought aud famine.   
Unless that    is thought   of,  it  is 
impossible  for  our nation t0 prevent 
occurrence of such a havoc every year.   
Therefore, I urge upon the  Government 
through    you, Sir, that it is high time that 
we take steps to see that the Ganga is 
joined with the Cauvery in the south.    Al-
ready there is a scheme for it, and the 
Dasturs have given  a project report which,  
I understand,     envisages    an 
expenditure 0f crores and crores    of 
rupees.    But looking to the nature of the  
loss  that  is  caused  every  year, this 
expenditure is nothing.   And the project, I 
understand  was sent to the World Bank 
and the World Bank has given   a  
feasibility  report,  and     the feasibility 
indicates that it is    quite 

possible to join the Ganga with the 
Cauvery. For this purpose an all-out 
effort must be made in the country. No 
weak-kneed policy will serve the purpose. 
Our Prime Minister has told us about 
peaceful nuclear explosions, blasts and all 
that. What more peaceful purpose could 
there"be th*n joining the Ganga with the 
Cauvery? All efforts must be made, our 
science must be made use of the services 
of our scientists must be made use of, to 
see that the floods that create havoc in the 
'north are brought down t0 the south. The 
rivers in the north must be tamed in that 
way. Very recently I had an occasion to 
visit the Tennessee Valley project in 
America. I was struck by the efforts man 
has made there to control the floods and 
how he has harnessed the river for the 
best purposes possible. Once it was the 
valley of sorrow, and today it is the valley 
of joy. It ca*i even be called the valley of 
gold. I have also recently visited the 
Dambdar Valley Project in our country. It 
is a marvellous job, no doubt. But it is no 
use speaking about what is behind it. 
Corruption is there everywhere. What is 
necessary is that some such project must 
have to be planned, must have to be 
executed, on a national basis. I therefore, 
urge upon the honourable Minister that It 
is high time the Government thought of 
having a national policy not only to 
control the havoc of the floods but also to 
see that the rigours of famine and scarcity 
are minimised. 

I could speak at lengtH on the subject, 
but I know his patience is tired now. My 
patience was also tired. For this purpose, 
it may not be possible for me to go into 
details or figures to justify the advocacy 
of the point that I am making. However, I 
would like to urge upon the hon. Minister 
to see    that    it is high time that a 
national  policy,   both  to  control  the 
floods and also to meet the scarcity 
conditions, is evolved by him. 

With these few words, Sir, I have 
done. 
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SHRI K. K. MADHAVAN (Kerala): 

Sir, I rise to apeak lest the Central 
Government should forget the case of 
Kerala. As is usual, Kerala is the first 
State to be blessed by the southwest 
monsoon and Kerala is the first —and 
sometimes the worst—to be affected by 
the monsoon. And the monsoon travels to 
the north gradually and there is a passage 
of time, a time-lag of something like one-
and-a-half months from the time it arrives 
in Kerala and the "time it arrives in UP. 
That time-lag is there. And because of this 
time-lag, what happened in Kerala one-
and-a-half months back or one month 
back becomes forgotten by the time the 
ravages in U.P., Bihar, Assam and all 
these places crop up in this House. So, my 
request is that the case of Kerala should 
not be forgotten. As a matter of fact, even 
the Cabinet Minister himself stated that 
they have certain reports from Kerala that 
certain parts of Kerala have been hit by 
the south-west monsoon at its worst. But 
when I stand here in the Rajya Sabha, I 
should speak something about places 
outside Kerala also. My friend, Mr. 
Goswami, not only very ably presented a 
very good case for his State but he did it 
with an all-India perspective. That is a 
spirit which ought to be emulated by 
everybody. When I stand here, I do not 
forget the land of the Brahmaputra and 
the land of the Ganga. Before going to 
that, I may mention that there is another 
problem of Kerala. Keralas coastal belt is 
as long as the State itself—roughly 400 
miles, or at least above 350 miles. That is 
length of the coastal belt. And at many 
places in this coastal area, there is sea 
erosion. Kerala js the worst affected by 
sea erosion almost every year.  (Time-bell 
rings) 

Coming to the Ganga and the 
Brahmaputra, these are supposed to be 
two holy rivers. The Ganga, according to 
the epics or the legend or fiction, 
whatever it may be,  is sup- 



309        Discussion [ 2 AUG. 1978 ] under Rule 176    310 
 

posed to have been brought to the earth 
from the heavens by Bhagirath and its 
weight was so much that Shiva himself 
had to come t° bear it and hand it down to 
the earth. That is the story of the origin of 
Ganga. Jawaharlal Nehnf has very ably, 
in his own inimitable poetic style, pre-
sented the Ganga in all its beauty, 
grandeur and mischief. That Ganga is a 
small stream in the winter but it becomes 
turbulent. It has become turbulent now. 
That is what we have been speaking 
about. What about the Brahmaputra, the 
child of: all-creating Brahma? My friend, 
the award-winning music director, 
Bhupen Hazarika, composed himself, 
sang himself and directed himself a 
beautiful song about the Brahmaputra: 
"You have been created by the all-
creating Brahma; you have been so sweet 
and beautiful to this country; but you are 
the source of all sorts of tears to this 
country also." That is the tragedy of the 
holy rivers. Is it not strange, Sir, that such 
wonderful and beautiful rivers become 
the sources of all sorts of mischief and 
tragedy? 

I would say, as my friend, Mr. 
Goswami, has said, a new Bhagirath is 
required not like the old Bhagirath when 
nature could not be tamed nor harnessed 
easily. Today science and technology 
have made wonderful progress and they 
are at your command. You can utilise 
them to the best use of the society. As my 
friend, Mr. Naik, has said, if you can link 
the Ganga with the Cauvery, it is not a 
question of linking the north and the 
south, but it is linking north India with 
south India with a new life, with new 
arteries. Not only that. If a comprehensive 
scheme is drawn up and effectively 
implemented, the water that is being 
wasted into both the Arabian Sea and in 
the Bay of Bengal, can best be utilised for 
the future prosperity of this country and 
no new Bhagirath is required—if only 
science and technology are usefully 
utilised. Thank you. 
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SHRI  KALP  NATH  RAI:   This  is most 
important. 

SHRI DINESH GOSWAMI:    About 
Assam. 

SHRI BHANU PRATAP SINGH:    I am 
coming to that. 
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Everything is decided. The Central 
Government finance is involved. Will 
you do it or not? 
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I have put a specific question to Mr. 
Minister. Both the countries have agreed. 
The agreement has taken place. 
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SHRI KALP NATH RAI: What about 
Hari bundh? 

THE VICE-CHAIRMAN (SHRI SHY 
AM LAL YADAV): Please let him sepak 

SHRI LAKSHMANA MAHAPA: -
TRO: What about Orissa? Has he for-
gotten that? 

THE VICE-CHAIRMAN (SHRI SHY 
AM LAL YADAV): Message from the 
Lok Sabha. 

MESSAGE FROM THE LOK SABH£ 

The Insolvency Laws (Amendment) Bill, 
1918 

SECRETARY-GENERAL: Sir, I 
have to report to the House the following 
message received from the Lok Sabha, 
signed by the Secretary of the Lok Sabha: 

"In accordance with the provisions of 
Rule 120 of the Rules of Procedure and 
conduct of Business in Lok Sabha, I am 
directed to inform you that Lok Sabha, 
at its sitting held on the 2nd August, 
1978, agreed without any amendment 
to the Insolvency Laws (Am-ednment) 
Bill, 1978, which was passed by Rajya 
Sabha at its sitting held on the 26th 
April, 1978.'* 

 
The House then adjourned at 

twenty-two minutes past seven 
of the clock till eleven of the 
clock on Thursday, the 3rd 
August, 1978. 

  

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): Let him 
answer first. 

SHRI L. R. NAIK: What about the 
Ganga-Cauvery project? 

 


